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matter 15 being examined by the
Sports Council and the Government
will await its report before taking a
decision in this matter.

Shri Hem Barua: May I know whe-
ther Government have enquired into
the various charges made against the
Sports body including misuse of
funds, before allocating further sums,
and if so, what is the progress so far
nhade in this direction?

Pr K. L Shrimall: If any such
thing comes to the notice of Govern-
ment, they do enquire into it
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, Refugees from Tibet
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Will the Prime Minister be pleased
to state

(a) whether his attention has been
drawn to a news report 1n The States-
man (Delh1) of March 21 which
states —

“The Government of India's
present anxiety concerns the
movement of refugees towards
the long and rambling frontiers
India has taken steps to
strengthen the check-posts and
the orders are that no refugees
should be allowed to cross over”

(b) it so, whether the report 1s
correct, and

(c) if not, what 1s the policy Gov-
ernment propose to follow in the
wmatter of giving effect to mternatinal
1aw and practice of giving asylum to
political refugees entering the coun-
try from Tibet?

The Prime Minister and Ministey of
External Affalry (Shrl Jawaharial
Nebru): (a) Yes.

ing strength of our check
the borders is sufficient for
with normal movements
India and Tibet There has thus far
not been any substantial increase in
the movement of persons from the
Tibet region into India If necessity
arises the strength of our check posts
will be increased

2 The general position under Inter-
national Law 1s that a State is free
to admit or not te admit a foreigner
mto its terrmtory This applies to
giving asylum also It is thus a
matter entirely in the discretion of
the Government concerned It is the
sovereign right of the State to give
asylum when 1t chooses but no indivi-
dual can msist on obtamning such
asylum Individual cases have to be
considered on merits whenever
occasion for this arises

Shri M. R Masanl: Does not the
Prime Minister appreciate that since
the Chinese authorities have given
instructions to their soldiers to shoot
at sight any groups or individual
Tibetans who may be crossing the
frontier into India and carrymng out
those instructions would mean m fact
co-operating in their butchery?

Mr Speakerr What 1s the hon.
Member asking?

An Hon, Member: Speech-making
Mr Speaker: What 1s his question?

Shri M R. Masani: Is the Prime
Minister aware that Austrmia, which
enjoys a neutral status and had diplo-
matic relations with Hungary in 1836,
threw 1ts frontiers wide open to
recetve thousands of Hungarian
refugees and why cannot this country
follow the same brave policy?

S8hri Jawabarial Nehra: Primarily
because this is not Austria or Hungary
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and secondly because the question has
not arisen. As I have said, we have
not had any large numbers, or even
small numbers, of people, apart from
the normal traffic. The question has
not arisen; it is a hypothetical ques-
tion. Whenever any question arises,
it will bave to be considered in the
context of events and conditions
there. It is obviously impossible for
me to give an answer to a question
which has not arisen,

Shri M. R. Masani: If a group of...

Mr. Speaker: The hon. Member
will kindly read Rule 41. Matters
involving high policy cannot be asked
in a question,

Shri M. R. Masani: Would you
allow me to elucidate the answer
given by the Prime Minister?

Mr. Speaker: The hon. Member is
going on giving suggestions. He is
not eliciting information.

Shri M. R. Masand: I am eliciting
information.

Mr. Speaker: What is it?

Shri M. R. Masani: Will the Prime

Minister has said that it is alwaye
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on merits, and the Chinese soldiers
have been told to shoot them at
sight,

Mr. Speaker: If they are shot at
sight, how can they enter India?

Shri Frank Anthony: There need
not be any deliberate mis-assumption
of my question. When they will be
seeking presumably asylum on a
large scale, the Chinese soldiers being
ordered to shoot them at sight, I
want to know how we are going to
admit them and consider each case
on merit?

Shrl Jawabarial Nebru: You have
been pleaged to answer that question,
Sir. All these are hypothetical ap-
proaches. There has not besn

happen. How can I answer that?
Secondly, it I may say so, I do not
know, because there are so many
rumours and statements, If people
are shot at sight, surely the hon.
Member does not imagine this kind of



. Speaker: It does not arise out
point of order must

adjourn-
ment mouonl rehtmg to that subject.

Shri Naushir Bharucha: May I know
whether the Government have ad-
dressed any communication to the
Peking authorities conveying the Gov-
ernment’s reaction to the military
occupation of Tibet?

Mr. Speaker: How does it arise
out of this?

Shyl Jawaharial Nehvu: No, Sir; the
military occupation of Tibet has been
in existence for the last few years.

Shri Braj Raj Singh: If the Dalm
Lama approaches the border, shall he
be allowed political asylum here in
India, because it is given in the Press
that if the Dalai Lama crosses the
border, he will not be shot at, but
others who cross the border from
Tibet will be shot at. So, if the Dalax
Lama crosses the border, shall he
be given asylum here?

Mr, Bpeaker: I am really unable
to understand this question. Is the
newspaper correspondent the Prime
Minister of India? Here the hon.
Prime Minister has repeatedly said no
such question has arisen It any,
when those persons come in, certainly
he will consider, not in groups, but
each individual case on merits Why
should he unnecessarily embarrass
and put a question as to what will
happen if the Dalai Lama comes in?
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Mr. Speaker: Shri Goray.

Shri B. C. Kamble: May I know
whether 1t 18 a fact that the
Chinese

Mr. Speaker: I have called Shri
Goray.

8hri Goray: The Prime Minister
said just now about the refugees, that
the policy of the Government wall be
decided upon when the need arses I
would like to say that when the need
arises it may be rather too late to de~
cide the policy. You cannot start
digging a well when you are thirsty.
1 am saying that the policy should be
decided upon just now.

Mr. Speaker: He has said so. He
has already said about the policy in
the House

Shrf Goray: I think 1t is very in-
adequate, Sir.

_ Mr. Speaker: That is all right. That
is not under discussion now.

Shri B. C. Kamble: Is it a fact that
issued
orders to shoot? Then, will the
Union Government exercise discretiom
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in favour of admitting the refugges
tn Indial.

§hri Jawaharial Nehru: It is very
extraordipary. The Chinese order to
shoot, if they issued such an order,
has no relation to this question of our

tfing people or not admitting
people. Nothing has happened on the
borders of India. It #s in the interior
of Tibet that this is heppening. And,
certainly it is not a question of our not
having a policy. We have got a very
clear policy. But the implementation
of that policy depends upon the cir-
cumstances. All our check-posts have
been informed of the broad policies
that should be pursued in these
matters. Obviously, I cannot be ex-
pected to say that when a large crowd
comes suddenly. I should admut it—
or it half the population comes. How
ean I commit the Government of
India to any such thing?

Shyl M. R, Masani: Why not?

Shri Jawaharial Nehrw: Because,
we will not admit them. I should be
quite clear about it, because no coun-
try can possible say, if you take the
past history of thousands of years
“we will admit everyone”.

Shri M. R. Masani: Austria admit-
ted thousands of people.

Shri Raghunath Singh: But we
are not Austrians.

Shri  Jawaharial Nehru: Shri
Masani’s information on the subject is
no doubt very intimate. I cannot
challenge that. But I do say that no
vountry can give a guarantee, or
should give a guarantee, that “we will
admit every person who wants to
crosg the border”,

Bhrl Tyagl: On a point of order.
It has been conventional in all Parlia.
ments everywhere practically that the
Ministers in charge of Foreign Affairs
and Defence have been enjoying the
privilege of keeping away information
on matters pertainitg to high diplo-
wmitle policy for the safety of the
mation itself. Srian we not observe
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that convention here in this Parlia-
ment on matters which pertain to our
future relationship, that the Ministers

.concerned may enjoy the privilege of

keeping the information from the
House?

Mr. Speaker: I am not able to
understand the point of order.

Raja Mahendra s I just want
to ask one very important question.

Mr. Speaker: Order, order. I will
be forced to take disciplinary action
against him,

Raja Mahendra Pratap: Only
against me and not against others”

Mr, Speaker: Order, order There
must be a limit to this Does the
hon. Member, Shri Tyagi, mean to
say that the hon. Prime Minister
need not have said all that he has
said?

Shri Tyagl: 1 would like to sug-
gest that the hon, Minister in charge
of Foreign Affairs and the one in
charge of Defence Affairs may have
the privilege of keeping information
from the House if the situation so
requires.

Mr, Speaker: I have received notice
of some adjournment motions.

Shri Naushir Bharucha: We have
still to ask some questions. I would
like to know whether the Prime
Minister has communicationed his
reactions regarding the latest develop-
ments in Tibet to the Chinese
authorities, any type of reactions?

Shri Jawaharial Nehru: No, sir, if
he is referring to the statements
which were issued yesterday.

Mr. Speaker: I will come to them,
There are some adjournment motiong
on the subject.

Raja Mahendra Pratap: Just one
point. I have been abroed for 31
years and I have been often a refugee
in a way. The British Government
wanted to capture me in Afghanistan.
The Afghanistan Government boldly
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said “we cannot give him up”. And
when I was in Peking, the British
t had extra-territorial
rights in Chine and the British Gov-
ernment wanted to capture me. The
French Legation told me: we would
inform you if the British take any
action against you. So, I was protect-
ed all the time in all the countries
of the world, non-British countries.
Under these circumstances, I can
request you, I can beg of you, that you
kindly give asylum to every Tibetan
who comes here. There is no harm
in it.
Mr. Speaker: 1 have received
notice of ajournment motions..... .

Shri Naushir Bharucha: I request
you to permit us to put some more
questions,

Mr, Speaker: Order, order, they
will not be answered now.

WRITTEN ANSWERS TO
QUESTIONS

Imsport of Iron and Steel

*1537. Shri Rajendra Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
t0 Unstarred Question No. 859 on the
24th November, 1958 and state:

(a) whether there has been any
further fell from the anticipated fall
of 0-5 million tons in the import of
iron and steel during 1998;

(b) it s0, the details thereof; and

(c) the extent to which thig i} in
the import of iron and steel has affect-
ed the industrial growth and cons-
truction works in the country with
particular reference to Bihar?

The Minisler of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Imports in 1958 were about
halt a2 million tons less than in 1087.
This was move or less as anticipated.

(c) Indigenous production in 1058
was about the same a8 in the previous
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year. The total availability of steed

receive adeguate quantities of steel
and there was some short supply for
construction works, both in the field
of public activity and private cons-
truction. It is difficult to evaluate
these precistly and even more diffi-
cult to do so with reference to &
particular State. Though the over-
all allcoation of steel to industries
uging steel was maintained at the
same level as in 1957, some of the
relatively less important steel- uging
industries obtained less raw materiak
as a result of giving higher priority
to more important industries.

Febricatod Steel

*1547. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased/to refer to the reply given to
Starred Question No. 88 on the 19th
November, 1958 and state:

(a) the expected cost of 250,000
tons of fabricated steel to be imported
for the steel plants; and

(b) the reasons why statistics of
imports of fabricated steel are nod
maintained?

The Minister of Steel, Minew aad
Fuel (Sardar Swaran Singh): (a)
The average price of fabricated steel
imported for the three steel plants is
about Rs. 1,350 per ton.

(b) The reason is that Indian tcade
statistics are compiled on the basis
of the Standard International Trade
Classification. This classification does
not include the term ‘“fabricated
steel”, Since the end of 1987, how-
ever, a head called “finished struc~





